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Shahnawaz Khan Sesssses e

The DRM.Central Railway, 2h
Jhansl & others. cesecssss Respomdents

Hon.S .Zaheer Hasan-VC
Hor. Alsy Johri - jM

(Delivered by Hon.S.Zaheer Hasan-VC)

This 1s an application umder
S Section-12 of the Administrative Tribunal

Act no.XIII of 1985,

Se 2. By notice dated 3.6.87, the i
a, apnlicant Shahnawaz was asked to show cause

why his services should not be terminated j

for obtaining his appointment as eaﬁ e
on the basls of forged Service m@w E'ﬁ_ d.

]



i LA o

°n 13-6-87(Annexure-II1). The applicamt
challenged this order of tesabicbiog, b

3. The heading of the order of tmm
: runs as below:

" Fake Casual Labour Card-holders and
termination of their servicest.

N | ” 4, It also mentions the letter dated
21.11.86. It further recites that 15 dagys
notice have expired and necessary orders for
=.—!. payment of wages will bBe made as per standing

" orders. First, the notice was issued in which
charge of forgery was levelled. Thereafter,

I this order was passed as detailed above. It
e also mentions the order dated 21.11.86 in which
instructions have been issued to follow the

guldelines dated 12.12.85. These guldelines

re ad,a as under:
7

" Wotlce as per proforma shouli be Issued
and on receipt of explanation and other
evidence, they should be consider d by

the competent authority giving rea

i 5 A - of termination of services in spea
e order.n )




discover whether the order has lm .'
by way of punishment or not. The ter

W | :
| rder 1s not an order iinplicitﬁr. Its
content sy & attenﬁimg circumstances clearly
suggest that it was passed with stigma by o
way of punishment on the Basis of evidemce

oktained Wehind the Back of the applicant.

T Be We have given detalled reasons for

condemning such order in Registration N0.349/87,

e Rajendra Kumar-vs- The DRM,Central Railway,

: Jhansi & others and they need not be repeated

here. It wonld suffice to say that according
to the guidelines dated 13.12.85, the

i e authorities should have considered the
explanation and should have p-assed a
reasoned order. These guldelines,which are

Pased on the principles of naturgl justice :

~ and not contrary to any rule or law were not

;f Y followed aod The impugned order of

termination (Annexure-III) is hereby quashed.
The authorities will be at liberty to issme
a fresh show cause notice to the qppliﬂm




Ze In the circumstances of the case, tI

parties shall Bear their own costs.




